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arereil / Appellant yefi / Respondent

TR @1 3R ¥/ Assessee by : Shri Saurav Harsh (Adv.)
ISa @1 IR W/ Revenue by : Smt. Monisha Choudhary (JCIT)

garg @ dRIE/ Date of Hearing : 18/06/2021
ISV &l dRIY /Date of Pronouncement : 22/06/2021

arewr/ ORDER

PER: VIKRAM SINGH YADAV, A.M.

These are two appeals filed by the assessee against the
respective orders of Id. CIT(A), Kota both dated 08.10.2018 for the
assessment years 2012-13 & 2013-14 respectively.

2. During the course of hearing, the Id AR submitted that the
assessee wishes to resolve these two matters and has since moved
application under Vivad Se Vishwas Scheme, 2020. The Designated
authority has since issued conditional Form 3 subject to assessee
obtaining order of condonation of delay from the Tribunal. It was

submitted that the order passed by the Id CIT(A) was communicated to
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the assessee on 5.12.2018 and thereafter, the appeal was filed on
4.2.2019 well within the limitation period as provided under the Act. It
was further submitted that there is no prejudice which will be caused to
the department as the assessee has already moved an application for

settlement of present dispute and payment of taxes.

3. The Registry on verification has however reported a delay of one
day in filing the present appeals. Considering the facts of the case, in
exercise of powers under section 253(5) of the Act, we hereby condone
the said delay in filing the present appeals and the appeals are hereby

admitted for adjudication.

4. Further, as the assessee has applied for withdrawal of these two
appeals on the ground that the assessee has opted Vivad Se Vishwas
Scheme and the Competent authority has already issued Form No. 3,

we hereby permit the assessee to withdraw the present appeals.

5. In view of above, the prayer of the assessee is accepted and both

the appeals are dismissed as withdrawn by the assessee.

Order pronounced in the open Court on 22/06/2021.

Sd/- Sd/-
(& TS ) (fasps Rz arga)
(Sandeep Gosain) (Vikram Singh Yadav)
=% e / Judicial Member o weg / Accountant Member
SIIgR / Jaipur
fesi® / Dated:- 22/06/2021.

*Santosh
e @ ufafafy spfa / Copy of the order forwarded to:
1. aidreredf / The Appellant Friends Agrichem Private Limited, Bundi.
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gyxeff / The Respondent- ITO, Bundi.
AN 3y / CIT

IR rgad / CIT(A)
ot gfci=ifer, amaex ardieta siferevor, sagR /DR, ITAT, Jaipur.
e Wisal / Guard File {ITA No. 129 & 130/JP/2019}

JARTER / By order,

HEId UoiraR / Asst. Registrar




